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holding ip the hands of Indian resi-
dents, If the Indian sharecholding is
widely distributed among shareholders
who cannot combine, the effective
control in such cases may remain in
the hands of foreign shareholders who
hold a substantial portion of the
shares.

Under Section 269 of the Companies
Act, the Coentral Government has
powers to approve the appomntment
or reappointment of managing o
whole-time dwrectors in public com-
panies of private companies which
are subsidiaries of public companies,
irrespective  of the shareholding
pattern of the companies In this
connection 1t may be pointed out that
in the case ot some Incdhian compan'es
having foreign sharcholding at the
time of incorporaion of such com-
panics, the Articles of Association may
provide or may already have provid-
ed for the nomination of some non-
rotational dnectors {including mana-
ging directors) by ghe foreign share-
holders. In such cases, there are no
powers with the Government to
change such provisions in the Articles
of Association of the concerned com-
pantes. However, 1f there were no
such provisions previously 1n tihe
Articles of Association and an amend-
meni of the Articles under Section
268 of the Companies Act to provide
for the nomination of non-rotational
directors (including managing/whole-
time directors) the foreign ghare-
nolders, is now proposed to the Gov-
ernment, the Government as a matter
of policy does not encourage such
amendments
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Appointment of dealer of Kerosene in
Akola Tehsil Ahmednagar
(Maharashtra)

1vs83 SHRI BALASAHEB VIKHE
PATIL: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleused in state,

(a) whether he 15 aware that the
Adivasis population of Akola Tehsil
in District Ahmednagar (Maharash-
tra) 15 experniencing difficulties in
gotting kerosene because there s no
authorised agent or dealer of kero-
sene 1n thal area;

(b) whether Government are con-
cidering to appommt an authorised
dealer in the said area, if so, the
basis on which such appointment pro-
posed to be made whether by cul}inx
applications from regular traders or
by any other method; indicate details
thereof; and





